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HONORABLE COURT OF THE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL

Original Application No. 20 0f2025

In the matter of:

- Applicant Prashant Mourya

Versus

Respondents

State of Madhya Pradesh and Others

SYNOPSIS

This application concerns the protection of the sacred Sapth Saagar
(seven lakes) in Ujjain, Madhya Pradesh. Despite a previous order
from the National Green Tribunal in 2022 (OA No. 11/2022) directing

the removal of encroachments and prevention of pollution, the
situation remains dire.

Key Issues:

Selective Implementation: While some encroachments have
been removed, influential encroachers remain, particularly those
on Survey No. 1281/1/1 of Goverdhan Sagar.

Illegal Constructions: Fifty permanent shops and houses have
been illegally constructed within the protected water-spread
area, discharging sewage and waste into the lake.

Suspected Collusion: The applicant alleges collusion and

- corruption between encroachers and officials, highlighting

deliberate attempts to circumvent the Tribunal's authority.
Environmental Damage: The continued inaction is causing
irreparable damage to the Sapth Saagar, leading to ecological
imbalance, water scarcity, and health hazards.
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Grounds for Application:

The applicant emphasizes the importance of protecting the Sapth
Saagar based on:

Water Resource Protection: Ensuring access. to clean water
and maintaining ecological balance.

- Cultural and Religious Significance: Preserving the cultural

heritage associated with these sacred lakes.

Ecological Importance: Protecting biodiversity, groundwater
recharge, and microclimate regulation.

Public Health: Preventing water contamination and associated
health risks.

Sustainable Development: Ensuring water availability for
future generations.

Legal and Constitutional Framework: Highlighting relevant
laws and constitutional mandates for environmental protection.

Applicant's Plea: The applicant seeks the Tribunal's intervention to
ensure the full implementation of the 2022 order, removal of all
encroachments, prevention of pollution, and the protection of the Sapth
Saagar for present and future generations.
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HONORABLE COURT OF THE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL

Original Application No. 20 0f 2025

In the matter of:

Applicant Prashant Mourya
~ Versus
Respondents State of Madhya Pradesh and Others |
Chronology of Events
DATE. PARTICULARS OF EVENT

30-01-2025 | Publication by Spat Sagar Bacho Samiti.

16-08-2022 Order of National Green Tribunal

02-09-2022 | Letter by collector and District Magistate, Ujjain to
nagar palika Ujjain

12-08-2022 | Letter by Sub Divisional Magistrate, Ujjain to
' | Additional District Magistrate, Ujjain

10-01-2025 | Letter by Zone-2 Nagar Palika Nigam, Ujjain to
Prashant Agrawal

09-05-2011 Order by tehsildar Ujjain
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HONORABLE COURT OF THE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL

In the matter of:

Original Application No. __ 20 of2025

Applicant

Prashant Mourya, S/o0 Durga Prasad
Mourya, Aged 37 years, Occupation:
Service, R/o 13, Shri Ram Colony, Ujjain,
Madhya Pradesh (Also acting as Secretary
of Sapth Saagar Bachao Samiti, Ujj ain)

Versus

Respondents

1. State of Madhya Pradesh, through the
Principal Secretary. Housing and
Environment Department, Vallabh
Bhavan, Bhopal, Madhya Pradesh.

2. State of Madhya Pradesh, through the
Principal Secretary, Revenue
Department, Vallabh Bhavan, Bhopal,
Madhya Pradesh. |

3. State of Madhya Pradesh, through the
Principal Secretary, Department of

Urban Administration and
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Development,  Vallabh  Bhavan,

Bhopal, Madhya Pradesh.

" Collector, Ujjain _District, Ujjain,

Madhya Pradesh. Office at Collectorate
Office, Vikramaditya Bhawan, Koti

Palace, Ujjain.

. Ujjain Municipal Corporation, through

its Commissioner, Ujjain, Madhya
Pradesh. Office at Kshatrpati Shivaji
Bhavan, Agar Road, Ujjain City.

. Commissioner, Revenue Division,

Ujjain, Vikramaditya Bhavan, Koti

Palace, Ujjain.

_ Madhya Pradesh Pollution Control

Board, through its Chairman, ES, Arera
Colony, Paryavaran Parisar, Bhopal,

Madhya Pradesh.

. Department of Town and Country

Planning, through its Director, ES,
Arera Colony, Paryavaran Parisar,
Bhopal, Madhya Pradesh
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ORIGINAL APPLICATION UNDER SECTIONS 14, 15 AND

18 OF THE NATIONAL GREEN TRIBUNAL ACT, 2010

1. Details of the Applicant:

The Applicant, Mr. Prashant Mourya, is a citizen of Ujjain City and

resides near the Goverdhan Sagar. He is a service professional and

an activist, deeply concerned about the environmental well-being of

his city. He is a public-spirited individual with no personal interest

in this matter, filing this application in the interest of the general

public and the protection of water sources and the environment. He

is also the Secretary of Sapth Saagar Bachao Samiti, Ujjain, an

organization dedicated to the preservation of Ujjain's sacred lakes.

2. Details of the Non-Applicant/Respondent:

Respondent 1: The Housing and Environment Department is
responsible for formulating and implementing policies
related to environmental protection and housing
development. They are bound by the Environment
(Protection) Act, 1986, the Water (Prevention and Control of
Pollution) Act, 1974, and other relevant legislation to ensure
the preservation of water bodies. Failure to comply can result
in environmental degradation, health hazards, and legal
consequences.

Respondent 2: The Revenue Department is responsible for
land administration and management. They are bound by the

Madhya Pradesh Land Revenue Code and other related laws

- 7
dd K Fﬁt l/ B



to prevent encroachments and protect water bodies. Failure
to comply can lead to illegal occupation of land, loss of water
resources, and disruption of ecological balance.

« Respondent 3: The Department of Urban Administration
and Development is responsible for planning and
development of urban areas. They are bound by the Madhya
Pradesh Municipalities Act, 1961, and other relevant laws to |
ensure sustainable urban development and protect water
bodies within urban limits. Failure to comply can result in
unplanned urbanization, encroachment on water bodies, and
environmental degradation.

« Respondent 4: The Collector is the chief administrative
officer of the district and is responsible for maintaining law
and order, revenue collection, and disaster management.
They are bound by various laws, including the Code of
Criminal Procedure, 1973, to prevent encroachments and’
protect public property, including water bodies. Failure to
comply can lead to illegal activities, environmental damage,
and public nuisance.

« Respondent 5: The Ujjain Municipal Corporation is
responsible for providing civic amenities and maintaining
infrastructure in the city. They are bound by the Madhya
Pradesh Municipalities Act, 1961, and other relevant laws to

ensure sanitation, waste management, and protection of

a17 bodies within the city limits. Failure to comply can
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result in unsanitary conditions, pollution of water bodies, and
health hazards.

« Respondent 6: The Commissioner, Revenue Division, is
responsible for overseeing revenue administration and land
management in the division. They are bound by the Madhya
Pradesh Land Revenue Code and other relevant laws to
prevent encroachments and protect water bodies. Failure to
comply can lead to illegal occupation of land, loss of water
resources, and disruption of ecological balance.

.« Respondent 7: The Madhya Pradesh Pollution Control
Board is responsible for controlling and preventing pollution.
They are bound by the Water (Prevention and Control of
Pollution) Act, 1974, the Air (Prevention and Control of
Pollution) Act, 1981, and other relevant ' legislation to
monitor and regulate pollution levels and protect the
environment. Failure to comply can result in environmental
degradation, health hazards, and legal consequences.

Respondent 8: The Department of Town and Country
Planning is responsible for planned development of urban
and rural areas. They are bound by the Madhya Pradesh
Town and Country Planning Act, 1973, and other relevant
laws to ensure sustainable development and protect natural
resources, including water bodies. Failure to comply can
result in unplanned development, encroachment on water

bodies, and ecological imbalance.




3. Facts of the Case:

A. The ancient city of Ujjain is blessed with the sacred Sapth

Saagar (seven lakes), which are not merely sources of water
but also hold immense cultural and religious significance.
These lakes play a vital role in the ecological balance of the
region, recharging groundwater, mitigating floods,

supporting biodiversity, and regulating the microclimate.

.In 2022, a concerned citizen, Bakir Ali, filed OA No.

11/2022 before this Honorable Tribunal, highlighting the
issue of encroachments and pollution in the Sapth Saagar. On
5th May 2022, the Tribunal issued an order directing the
removal of encroachments and prevention of pollution in

these water bodies.

. However, despite the passage of 32 months, the cries of the

Sagar remain unheard. The administration has displayed a
selective approach in implementing the Tribunal's order.
While the huts of the poor residing at a distance from the
lakes were swiftly demolished, influential encroachers,
particularly those occupying Survey No. 1281/1/1 of
Goverdhan Sagar, remain untouched. Fifty permanent shops

and houses have been constructed illegally within the 200-

meter water-spread area, discharging sewage and waste into .

the lake.

. This selective - implementation raises concerns about

collusion and corruption between encroachers and ofticials
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of the Municipal Corporation. Evidence suggests deliberate
omission of the Tribunal's order in notices issued to
encroachers, relying instead on the Collector's order, in an
attempt to circumvent the Tribunal's authority.

The continued inaction of the Respondents is causing
irreparable damage to the Sapth Saagar, leading to further
ecological imbalance, water scarcity, and health hazards for

the citizens of Ujjain.

4. Grounds:

a)

. B)

Protection of Water Resources: Water is essential for
human life and the sustenance of all ecosyétems. The
protection of water resources is crucial for ensuring the
availability of clean drinking water, supporting agriculture
and livelihoods, and maintaining ecological balance.
Cultural and Religious Significance: The Sapth Saagar
hold immense cultural and religious significance for the
people of Ujjain. They are revered as sacred sites and play a
vital role in various rituals and traditions. Their preservation
is essential for safeguarding the cultural heritage of the
region. -
Ecological Importance: The Sapth Saagar are integral to the
ecological balance of Ujjain. They recharge groundwater,
mitigate floods, support biodiversity, and regulate the
microclimate. Their degradation poses a grave threat to the

environment and the health of the citizens.
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Public Health: Pollution and encroachment of water bodies
can lead to contamination of water sources, posing serious
health risks to the population. The protection of water bodies °
is essential for preventing waterborne diseases and ensuring

public health.

Sustainable Development: The preservation of water

resources is crucial for sustainable development. It ensures

the availability of water for future generations and supports

economic activities that depend on water resources.

National Importance: The protection of water bodies is a

national priority. The Government of India has launched

various initiatives, such as the National Water Mission and
the Namami Gange project, to conserve and rejuvenate water

resources across the country.

International Commitments: India is a signatory to various

international conventions and agreements related to

environmental protection and water resource management.

The preservation of water bodies is essential for fulfilling

these commitments.

Constitutional Mandate: Article 48A of the Constitution of
India directs the State to protect and improve the
environment and safeguard forests and wildlife. The

protection of water bodies falls within the ambit of this

constitutional mandate.

Legal Framework: There is a robust legal framework in

India for the protection of water resources. The Water
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(Prevention and Control of Pollution) Act, 1974, the
Environment (Protection) Act, 1986, and other relevant
legislation provide for the prevention and control of pollution
and the conservation of water bodies.

Judicial Pronouncements: The judiciary has played a
crucial role in protecting water bodies through various
landmark judgments. The courts have consistently
emphasized the importance of preserving water resources for

the benefit of present and future generations.

k) Community Participation: The involvement of local

1)

communities is essential for the effective protection of water
bodies. Community participation ensures that conservation
efforts are sustainable and address the specific needs of the
local people.

Traditional Wisdom: Traditional water management
practices, such as rainwater harvesting and the construction
of stepwells, offer valuable lessons for sustainable water

resource management.

m) Inter-generational Equity: The protection of water bodies

is a matter of inter-generational equity. It ensures that future
generations have access to clean and abundant water

resources,.

~n) Climate Change: Climate change is exacerbating the

challenges related to water resource management. The
protection of water bodies is crucial for mitigating the

impacts of climate change and ensuring water security.
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Economic Benefits: The preservation of water bodies

provides various economic benefits, such as tourism,

fisheries, and irrigation. The protection of water resources is

essential  for supporting  livelihoods and
development.

economic

p) National Security: Water scarcity can lead to conflicts and

instability. The protection of water bodies is crucial for

national security and maintaining peace and harmony.

q) Ethical Responsibility: The protection of water bodies is an '

ethical responsibility. It is our duty to preserve these precious
resources for the benefit of all living beings and future
generations.

Global Perspective: The protection of water bodies is a
global concern. International cooperation and collaboration
are essential for addressing the challenges related to water
resource management.

Role of Technology: Technology can play a significant role
in the protection of watef bodies. Remote sensing, GIS, and .
other technologies can be used for monitoring water quality,
detecting encroachments, and managing water resources
effectively.

5. Limitation/Cause of Action:

The cause of action is still in existence and will persist unil
the issue of encroachment and pollution in the Sapth Saagar
is resolved. While the previous litigant, Bakir Ali, initiated

the legal battle, his lack of active pursuit hag necessit

Na el
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Applicant's intervention. The urgency of the situation and the
continued degradation of the Sapth Saagar have given rise to

a fresh cause of action.

6. Interim Relief:

It is most respectfully submitted that considering the facts and
circumstances of the case, immediate prohibition and directions are
necessary to demolish the encroachments over the Goverdhan
Sagar and all other Sapth Saagar, along with other Sagars of Ujjain.
This interim relief is crucial to prevent further damage to these

water bodies and protect the environment and public health.

7. Main Relief:

It is therefore humbly prayed that in view of the aforesaid facts and
grounds, the honourable tribunal may kindly be pleased to grant the

following reliefs:

I. Appropriate orders to stop the depletion of water
resources and prevent further encroachments on the
Sapth Saagar.

1. Directions to the Respondents to draw up comprehensive
strategies and guidelines for the reclamation of water in
the Sapth Saagar and their long-term maintenance.

n. Orders for the constitution of a special task force to
monitor the implementation of the Tribunal's orders and

ensure the protection of the Sapth Saagar.
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Directions to the Respondents to conduct 2
comprehensive survey of all water bodies in Ujjain and
identify those facing similar threats of encroachment and
pollution.

Orders for the creation of a dedicated fund for the
restoration and preservation of the Sapth Saagar.
Directions to the Respondents to raise public awareness ‘
about the importance of water conservation and the
protection of water bodies.

Any other relief that the Tribunal deems fit and proper in
the interest of justice and environmental protection,

along with the cost of litigation.

And for this act of kindness, the Applicant shall, as in duty

bound, ever pray.

Place Bhopal: rﬁé) ‘])FO\L)@'{/’

Date 01-02-2025 Applicant Prashant Mourya
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BEFORE THE HON'BLE NALLONALGREENTRIBUNAL
CENTRAL ZONE, BENCH AT BIHOPAL
Ouiginal Application No. 20 g5

In the matter of
Prashant Mourya vl APPLICANTS
/IVERSUS//
State o M.P. & Ors. et RESPONDENT
AFFIDAVIT

[ Prashant Mourya Son of Mr Durga Prasad Maurya, Age 37
Yrs Occupation Service. Resident Of 13 Shriram Colony, Near
Goverdhan Sagar, Ujjain Madhya Pradesh, Do Hercby State on
Oath As under: -

I. That, I am the petitioner in the present case, and very viell
conversant with the facts of the case.

That, the accompanying petition under section 14, 15 and 18
of the national green tribunals act. 2010 has been drafted on
my instruction. The contents of the application have been
read over and explained to me in simple hindi.

3. That, the fact of the present petition is true to my knowledge

and belief and those grounds are based on the legal advice.

88

Date: -
Place: - Ujjain l)cpon‘pntd
AT 2o
VERIFICATION

I Prashant Maurya, the above-named deponent does hereby
declare that the contents from para 1 to 3 of the above affidavit
are true to my personal knowledge and belief I have stated the
truth. Nothing false has been misstated by me.

Date: -
lace: - Ujjain Deponent
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HONORABLE COURT OF THE NATIONAL GREEN
TRIBUNAL, CENTRAL ZONE BENCH, BHOPAL

Original Application No. __2_9___ of 2025
In the matter of:
Applicant Prashant Mourya )
Versus
Respondents State of Madhya Pradesh and Others
List of documents
SR. | PARTICULARS ANN | PAGE NO.
1 Copy of the Publication by Spat
Sagar Bacho Samiti with 2045
complication.
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aganst arbitrary regularisation of illegal constructions

by way of compounding and otherivise.”

Finally, the Court also observed that no case has been made out for
directing the municipal corporation to regularize a construction
which has been made in wiolation of the sanctioned plan and
cautioned against doing so. In that context, it held:
“56. We would like to reiterate that no authority
administering municipal laws and other similar laws
can encourage violation of the sanctioned plan. The
courts are also expected to refrain from exercising
equitable jurisdiction for regularisation of illegal and
unauthorised constructions else it would encourage
violators of the planning laws and destroy the very idea
and concept of planned development of urban as well

as rural areas.”

“154 These concerns have been reiterated in the more recent
decisions of this Court in Kerala State Coastal Zone
Management Authority v. State of Keralal3, Kerala
State Coastal Zone Management Authority v. Maradu
Municipality, Maradu and Bikram Chatterji v. Union of

India.

In the conclusion, Hon'ble the Supreme Court of India has directed to
demolish the illegal and unauthorised construction and the cost of
demolition and all incidental expenses including the fees payable to the

experts are directed to be borne by the person who have constructed

illegally.

The learned Collector and the Municipal Commissioner, Ujjain has
made a request to grant some time so that the further action taken

report may be filed. Accordingly, we direct as follows:

1. The Collector is directed to remove the encroachment from

the ponds, water bodies in accordance with law.

2.  The Collector, and the Municipal Corporation/Municipal
Council, are directed to ensure that no solid waste should be
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thrown i the pond area and e case if it is found that there 1 a
violation of Solid Waste Management Rules, 2016, State Poliution
Control Board is dirccled o take necessary action, initiating
prosceution as well as calculation and realisation of Environmental
Compensation as per parameters  laid down by the Central

Pollution Control Board.

3.  The Collector, and the Municipal Corporation/Municipal
Council, are directed 10 ensure that there shall not be any
discharge of untreated sewage water in to the water body/pond
and if there is any violation of the Water (Prevention and Control of
Pollution) Act, 1974 or direction issued by the Hon'ble Supreme
Court of India and Principal Bench of this Tribunal, environmental
compensation at the rate prescribed must be assessed and

realised.

4.  There must be a provision of Treatment Plant to treat the
water and Municipal Corporation shall ensure installation of STP
and also proper functioning of the STP already installed and in the
mean time the insitu remedial process may also be considered

where there is no STP.

5.  Inlight of the scttled pronouncement of Hon’ble the Supreme
Court in Goel Gang Developers India Put. Ltd. vs. Union of India
referred above with regard (o the calculation of environmental
compensation, 10% of the project cost shall be assessed and
realized from the polluter. State Pollution Control Board is dirccted
to proceed and to exercise ils statutory duty to initiate the
proceedings  of proscctilion as well as the calculation and
assessment of the realization of environmental compensation in
accordance with law.

7. A copy of the order be sent o the Secrelary (Environment),

State of Madhya Pradesh who shall monitor or may constitute a
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committee or direct the authorities concerned to comply the order

and remove the encroachment on the State land /water bodies

which was found unauthorized and illegal. He shall monitor
periodically and ensure the removal of encroachment at the
carliest in due process of law.

8. The Mcember Secrctary, Madhya Pradesh Pollution Control
Board is directed to constitute a Committee of three Regional
Officers including the Regional Officer of Ujjain to implement the
rule of law and enforce the environmental laws and to ensure that
there shall not be any discharge of untreated water into the water
bodies and there shall not be any discharge of solid waste into the
water bodies as narrated above. In case of encroachment or
discharge of solid waste or liquid waste in violation of Environment
rules necessary action, prosecution in addition to the realization of
env'ironmcntal compensation must be initiated in accordance with

the environmental rules.

43. TFurther Action Taken Report and remedial measures taken by the
Collector, Ujjain be submitted by the Joint Committee in two (02)

months.

List it on 16tk August, 2022

Sheo Kumar Singh, JM

Dr. Arun Kumar Verma, EM

5t May, 2022
0.A. No. 11/2022(CZ)
PU
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APPENDIX 1-A

VAKALATNAMA

(Rule 4(1) of the Rules Framed under The Advocates Act, 1961)

IN THE COURT OF #{oNeRRAL CovRT of THE  mATtopA AL tiReen) TREBUNAL.,
CENTRAL. 2oME™ GENOA Bl L

Case/Proceeding No. 20 /2025

f&tcu('\nmi MO 79.) 4.4 Plaintilf/Appellant/Claimant/
N Petitioner/Applicant

Versus

— il /
S j—Gk,L( (‘J M' ¢ 4w 025, Defendant/Respondent
' Non-Applicant

Vwe the Plaintifi/Appellany/Claimant/Petitiancr/Appellant or Defendant/Respondent/Non-Applicant named below hereby appolnt, engage and authorize
and advocate(s) named below, to appear, act and plead In alorementloned case/proceedings, which shall include applications lor restoration. Setting a
slde of ex-party orders, corrections, modifications, raview and recall of orders passed In these proceedings. In this court or In any other court In which the
same may be tricd/heard/proceeded with and also In the appellate, revisional or exccuting court In respect of procecdings arlsen fram this case
procecdings as per agreed terms and conditions and authorlze him/them 1o slgn and file pleadings, appeals, cross objections, petitions, applications,
allldavits, or other yocuments as may be and conflrm acts done by him/them as If done by me/us

{n witness wheeeol I/We do hereunto set my/our hand to these presents, the contents of which have been duly understood by mefus, this dayof
025 )

Particulars (in block letters) of each Party Executing Vakalatnama

Name & Father’s /Husband’s Name Registered Email Telephone Status Full Signature
Address Address Number  inthe /Thumb
Case Impression

P)*AA(’\@“T MOUIY7 8]0 _},Lw; Dwgn (mqapmwyﬁt ,—i&x’\\(ﬁf?«f
Te-3H e, vecupalion s Seavee,

pldnert /- 43, Shrl P wﬁffﬂ(j,vjjd» (Mm8)

Accepted
Particulars (in block letters) of each Advocate Accepting Vakalatnama 7
Name & Enrollment No. In State Bar Council Address for Service Phone No. Si e\ //

| 1| GAGAN BAJAD 2148/2008 9329390003 /

2 | ASIF ANSARI 2160/2019 Law Front 9522490003 | pilKadl

3 | NARAYAN TIWARI 1566/2021 9522690003

4 | C.P. PATIDAR 4280/2021 Advocates and 9522790003
|5 | PRASHANT RAJPUT 4173/2022 Associates 8878690003 | Proafosl—+
6 | AlsnGovaL 2985/2023 OFFICE: 8876490003 -\
7| VANIATULKAR 4135/2022 | 201, Fortune Business | 9617399003 ’
_8 | D. K. MAHADULE 5591/2022 Center, RNT Marg, 9179690986
L 9 | SHANKAR LAL BAJAD 7124/2023 Indore (M.P.) 9827663656

T



